
251 HalJ-an-hour Discussion   [ RAJYA  SABHA ]   on Starred Question 186   252 
 

 
The  question was proposed, 

THE VICE-CHAIRMAN (SHRI 
BISHAMBHAR NATH PANDE): Is 
there any other speaker? So the con-
sideration of the Motion is postponed. 
Now we shall take up Half-an-Rvar 
Discussion. 

5  P.M. 

HAUF-AN-HOUR DISCUSSION ON 
POINTS ARISING OUT OF 
ANSWER GIVEN ON 1ST 

DECEMBER, 1980 TO STARRED 
QUESTION 186 REGARDING  COST 

AUDIT REPORTS 

SHRI KALYAN ROY (West Bengal): 
Sir, we are taking up one of the most 
important issues after a long time. The 
country is plagued by big<h prices, 
scarcity of commodities, under-utilisation 
of capacites and high profitability. As a 
matter of fact, the socio-economic 
structure today is on the verge of 
disintegration because of the super-profits 
of a few companies. This discussion 
arises out of Starred Question No. 186 on 
the 1st December, 1980 when the 
Minister stated, in relation to cost audit 
done by the Ministry of Company  
Affairs: — 

"Modalities of tha precise manner in 
which some part of the information 
contained in the cost audit reports can 
be made'available publicly are under 
discussion." 

He stated: — 

"...information which may act 
prejudicially against any company's 
interest is not made public." 

Then he stated:— 

"It is hoped to arrive at a conclusion 
on the issue in the near future". 
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Sir, I think the Minister as well as the 
Minister who was replying originally 
during the Janata regime was neither 
honest nor fair nor took the country into 
confidence which he might have done in 
order to put up a joint united 'battle for 
utilisation of capacities for a joint united 
effort to reduce profits and to make 
commodities available to the ordinary 
man' at a cheap price. 

The wholei question of cost audit by 
the Ministry of Company Affairs arose 
after the f amous Mundhra affair which 
revealed fantastic dimension of fraud, 
dishonesty, financial scandals and high 
profitability in the corporate sector. The 
Bill was taken up on 24th December, 
1964 in this very House by Mr. Bhagat, 
and I have to quote one or two 
paragraphs. Mr. Bhagat, piloting the Bill, 
stated: — 

"Honourable Members are aware that 
some years back Government had 
appointed a Commission known as the 
Vivian Bose Inquiry Commission to 
inquire into the affairs of certain 
companies. The recommendations and 
observations of the said Commission 
were further examined by a Committee 
known as the Daphtary-Shastri 
Committee consisting of eminent 
jurists with a view to suggesting to the 
Government the necessity of further 
amending the provisions of the 
Companies Act. 

While incorporating these sugges-
tions in the Amendment Bill, we have 
also availed of the opportunity to 
include certain other provisions in 
order to make the Companies Act more 
effective in dealing with cases of 
dishonesty and fraud in the corporate 
sector. 

A lot of criticism has .been made 
from time to time about the auditors 
and effectiveness of company audit. 
We have made certain proposals in the 
Bill which might make it possible t0 
know more about the efficiency of the 
company. The object of the amendment 
is to make efficiency audit possible in 
respect of cases where cost audit is 
cbriSJcTered necessary by the 
Government.  The 

Vivian Bose Commission has pointed 
out that the investing public haa lost 
heavily by contributing to the capital of 
the companies which indulged in 
dubious transactions not open to normal 
audit. Clause 22(b) is intended to 
enable the Government to issue suitable 
instructions to statutory auditors of 
companies. Clause 24 would enable 
Government to issue necessary 
directions for conducting cost audit of 
companies engaged in production, 
processing, manufacturing or mining 
activities. The clause is designed to 
finding out the cost of production so 
that it will be possible for the 
companies vis-avis the investors to 
know the correct result of the working 
of their companies." 

Then finally he stated also: "I may 
mention that there is no intention to refer 
to any technical secret in the audit report 
or to disclose any information which 
might impair the competitiveness of the 
companies". Then he stated—I quote 
from    the debate 
on the 24th December, 1964—"--------as 
proposed in the Bill are designed to 
promote greater efficiency of the 
corporate organisations and to ensure 
disclosure of more information about 
their activities to the shareholders, 
creditors, general public and the Gov-
ernment. It has often been criticised that 
such provisions will restrain the freedom 
of the people in using the company 
method of running the business. It is a 
matter of individual judgment; but I am 
sure hon. Members will agree that the 
history of liberty is the history of 
limitation of power, not the increase of it. 
Hence, it is desirable that freedom should 
be restrained, subject to good "behaviour 
and particularly more so when such 
behaviour has an important role to play in 
.shaping the economy of the country." 

This is how cost audit came in. This 
question, Sir, was raised again and again. 
As early as on the 12th of December, 
1977, in reply to Q. No. 1040, what was 
stated by the then Minister of Company 
Affairs I quote: 'Analysis of cost audit 
Reports cover- 
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ing 324 Companies over the last three years 
1974-75 to 1976-77 relating to the 17 classes 
of companies subjected to cost audit revealed 
(i) ' Under-utilisation of capacity to the extent 
of 50% or more in respect of 68 companies in 
1974-75, 114 in 1975-76 and 82 in 1976-77. 
(ii) High profitability in terms of gross return 
on capital employed in excess of 40% and 
above was observed in respect of 18 compa-
nies in 1974-75, 38 companies in 1975-76 
and 30 companies in 1976-77." When the 
question was again put to him,  he said,  he 
could   not give the 
it's because it would affect the 
competitiveness of the units. The question 
was again taken up on the 28th November, 
1977. Then be gave a little more information. 
The then Minister, Mr. Shanti Bhushan, stated 
six things. I would mention two. One, under 
utilisation of capacity in some cases and 
impact thereof on costs Two, high 
profitability in some cases. The question was 
again taken up on the 21st August, 1978. Then 
we got a little more information. Then the 
then Minister, Mr. Shanti Bhushan, stated 
again that it may impair the competitiveness of 
s of the companies, but. nevertheless, he 
stated as to how many classes of companies 
were subjected to audit and what did they 
reveal. What he stated was that 17 industries 
and units were audited for two things; under-
ulilisation o'f capacity and high profit. ability. 
And you will be surprised to know that the 
industries and the units which were audited 
were: cement; cycles; rubber tyres and tubes; 
caustic soda; air conditioners refrigerators; 
automotive batteries; electric lamps; electric 
fans; electric motors; motor vehicles; tractor; 
aluminium; vanaspathi; bulk drugs; sugar and 
infant milk foods. And these are the things 
which are used by the working classes, 
ordinary clerks, men who earn less than 500 a 
month.    What about sugar, 

Mil milk food, cement for construction, 
caustic soda which is used by more than 2 
million dhobis?    And in 

industries there are units which show under-
utilisation, as the Minister admits, and also they 
show high profitability. There is under-utilisation 
and massive unemployment. But they do not care 
to utilise . the installed capacity because if they 
can have high profitability by under-utilisation, 
they say, "Why should we utilise the full 
capacity? If we utilise the full capacity, there will 
be lowering of the profitability. So, let there be 
under-utilisation. If there is any trouble, we will 
force the Government to import." So, the relation 
between the under-utilisation and the high 
profitability is clearly revealed I    in this reply. 

Then came t^ie question of the 17th August, 
1978, and there the trouble started. The question 
was replied by Mr. Fernandes. He also tried to 
take shelter behind the so-called 1 obsolete, 
discarded, baseless excuse., behind the 
competitiveness. That led to a walk-out by the 
entire Opposition including the CongressCT), the 
CPI(M) and everyfwxiy else. As a matter of fact, 
Sir, the House should know that the debate was 
originally demanded on the 22nd of August, 
1978 by no less a person than the Cabinet 
Minister of Parliamentary Affairs today, Mr. 
Bhishma Narain Singh. He said that that refusal 
to disclose even the names of the companies 
which were earning high profits wag a stab on 
the back of the people. He demanded a 
discussion. 

We are not demanding any technical 
things, technical information. We are asking, 
"Which ane the companies which, under this 
grim, serious economic crisis, are making 
super profits, high profits and deliberately 
under-utilising the capacity." You do not 
believe in their audit. That is why the 
Company Affairs Ministry has set up this 
audit business. They are going on taking the" 
trouble. They go from company to company 
for that. This is the Information which has not 
been revealed. All they tell us is that the 
report has been given to the Ministry of 
Industry.    What do I care 
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if it is given to the Ministry of Industry or the 
Ministry of Finance? The bureaucracy is the 
same. You have more faith in the bureaucrats 
about whose conduct, about whose behavi-
our, about whom, how they behave, how they 
make money, how the CBI is investigating 
into the affairs of a large numb.er of 
bureaucrats, we know very well. 
Bureaucrats*-can know. They can suppress 
the whole offence. They can come to a secret 
understanding with these companies to hush 
up their affairs. But Parliament will not be 
allowed to know! Are we members of the 
Chambers of Commerce and Industry. Are 
we members of the FICCI? 

Information can be denied definitely, Mr. 
Shiv Shankar, if it is not in the public 
interest. But information cannot be denied to 
protect the 75 monopolists who are making 
super profits today, who are producing soda, 
medical food, medical drugs, infant milk, 
cement, paper. Anything you touch is in the 
hands of the monopolists who are getting 
concessions from you, getting soft loans from 
you, getting credit from the public financial 
institutions on the ground that they are not 
making profit. And you are forced to import. 
On the other hand, your own reports say that 
company after company is making super pro-
fits and under-utilising its capacity. Is it not a 
shame? Is it not a scandal that Parliament is 
there to protect the interests of the people 
making super profits. Have you come to this? 
They might say, "The whole Parliament is an 
extension of the Associated Chamber of 
Commerce or Parliament is nothing but a 
subsidiary body of the FICCI.'' What are you 
facing today? Is it not scandalous? If it is not 
in the public interest, do not reveal it. 

Today, Sir, you have seen that when Mr. 
Narasimha Rao, the Minister of Foreign 
Affairs, said that it was not in the public 
interest to discuss about Bangla Desh, we did 
not even ask the second question. What is 
happening in Pakistan, the atomic explosion, 
the 
1451  RS—9. 

arms purchases, definitely are not in the 
public interest to be revealed. It is not that the 
Government sKould reveal everything. No. 
But here you are plagued, we are plagued 
with these things. The ordinary man is not 
able to buy a kilo of sugar even once a month. 
The ordinary man is not able to build a one-
storey house. The building of quarters in the 
mining area has been stopped because cement 
is not available. Students are not abl^ to study 
because paper is not available. Yet, these very 
units are making super profits, according to 
you, and you deny Parliament the information 
that these are the units which are making 
super profits. I do not ask you JOT informa-
tion of a technical nature, what type of papers 
Titagur Paper Mills are producing or how the 
Birla rayon is different from the Mafatlal 
rayon. I am only asking you whether these 
units are making super profits and if so, 
which are the units. And Mr. Bhagat, while 
piloting the Bill, said that the ordinary people, 
the investors, the workers and others must 
know what is happening. But you are 
misinterpreting the whole thing in a way to 
protect the interests of the business magnates 
who are holding the country to ransom. 

Sir, we waited patiently. Very patiently we 
waited. And the questions were repeated 
again and again. On the 22nd March, 1979, 
the Minister of Industry and later also of 
Company Affairs stated: 

"However, in deference to the 
wish of the Members of the 
House............" 

There was a walk-out by all the parties  
excepting the ruling party. 

"However, in deference to the wish of 
the Members during the debate on a 
similar Starred Question No. 665 answered 
on the 17th August, 1978, the question of 
confidential nature of cost audit reports is 
being examined and a decision on the 
extent to which the contents 
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of the cost audit reports could be revealed 
is likely to be taken shortly.'' 

That was on the 22nd March, 1979. Sir, we 
should not be blamed for impatience or for 
being in a hurry. We asked questions again 
and again. On the 16th June, 1980, the 
question was answered as follows; 

"It is under inter-departmental 
consultation. A decision will be taken 
shortly." 

Again on the 23rd June,  1980, the 
same reply was given.   On the 11th 
August, 1980, Mr. Shiv Shankar rep 
lied: 

"It is under inter-departmental 
consultation at a very high level." 

Again, Sir, on December 1, the same reply 
was given. I do not blame Mr. Shiv Shankar. I 
would only plead with him: what is the 
impression that we get? What is the 
impression that it is in collusion with must 
get? And what sort of conclusion I am forced 
to come to, which I might not like? Will not 
this be the impression that it is in collusion 
with them that they are refusing even to 
disclose this information? What will be the 
conclusion? Sir, I know you were one of those 
who walked out that day. I am only pleading 
with Mr. Shiv Shankar that be is giving 
ammunition to those multi-nationals and their 
agencies to attack us. On the one hand, they 
are making super profits and under-utilising 
capacity and, on the other, they will utilise 
your goodness to suppress these facts. I do not 
want to know anything of a technical nature. 
The country is not interested in knowing 
anything of a technical nature. The country is 
interested to know that the Company Affairs 
Department will see that what happened in the 
Mundhra case will not be repeated again. That 
is why Mr. Bhagat said that cost audit by 
Government should be done and information    
should be given   to the 

people. Only he said—there was no 
assurance—"I do not intend to give 
information of a technical nature or about 
competitiveness." This itpnow it was twisted 
by corrupt bureaucrats to bring the economy 
to the brink of disaster, in collusion with the 
employers, in collusion with the 75 monopoly 
houses and the multi-nationals. They deny us 
the information. But they can have it. 
Secretary of the Ministry of Industry can have 
it; Secretary of the Ministry of Company 
Affairs can have it, but not Members of 
Parliament. We have to answer the questions 
of the ordinary people who stand from 
morning till evening for one litre of petrol,, 
for one kilo of sugar. We will have to answer 
them, these Secretaries do not have to answer 
them. They can have dinners at the Calcutta 
Club or the Bengal Club or in one of the clubs 
of Ashoka, eating tandoor. Everybody knows 
it. Therefore, we all plead with the 
Government, please give us the information; 
don't give us the technical part of it. Only 
give us what the super profit part of it is. You 
say, a reasonable profit. Then, don't give us 
the information. But you yourself said they—
the Soda ash bosses were making super 
profits; you yourself said four companies are 
making super profits, the Birlas, th Tatas. 
They were discussed here lai* year. Their 
houses were raided and it was found they had 
concealed black money to the extent of Rs. 2£ 
crores. You have Birlas' houses raided, you 
have Dalmias houses raided, you have Tatas' 
houses raided, and cases are going on, as per 
the reply given by Mr. Venkataraman the 
Finance Minister. But I won't be allowed to 
know. Three hundred Members of Rajya 
Sabha and six hundred Members of Lok 
Sabha would not be allowed to know the 
information, the full facts. What kind of a 
Parliament is this? I thought Parliament is 
sovereign, that Parliament is supreme. And 
you have been saying it yoxjrself, Parliament 
is supreme, Judiciary should not create 
obstacles for Parliament because  we    are  
responsible    to the 
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people for implementing the Directive 
Principles. I agree with you entirely. But is 
this the way you yourself function? This is 
what the Minister said in his reply—I quote— 
''But the House demanded and in view of the 
demand of the Members of Parliament, 
Government is examining the issue and it will 
be done shortly." What is the conception of 
your shortness? I do not know. What is 
"shortly" in your view, we do not know. So I 
demand that without disclosing—I concede to 
that extent—the technical nature of the thing, 
the collaboration, the forms, etc. you should 
tell us, the country demands it, justice 
demands it, if you want not to be accused as 
collaborators of super-profiteers, give us the 
information. Any further delay will be 
misunderstood, any further delay will create 
tension which is already there. As I told you, 
the whole socio-economic fabric will be dis-
integration. You are not unwilling; please 
come out with the information. Don't be 
protectors of unscrupulous business magnates, 
their shady transactions and their high 
profitability and their unutilised capacity. 
Please show some respect to the sovereignty 
of Parliament which I know you want to 
show. Let us have the information. What are 
the units which are making super profits and 
which have unutilised capacity? Denial of this 
information will be denial of justice. 

THE MINISTER OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI SHIV 
SHANKAR): Sir, the Half-an-Hour Discussion 
has been generated on the basis of the notice 
which refers to the prices of certain commodities, 
namely, soda ash, textiles, cement, infant milk 
food, and the basis for the high price has been 
attributed to the high profitability, on the basis of 
cost audit report which has been made available 
to the Ministry of Company Affairs. The second 
ground for the debate was that the high prices 
have been attributed to the deliberate under-
utilisation of the capacities for making super 
profit in    I 

these industries. And lastly, the ground which 
I do not say would be called wholly baseless, 
having regard to the history that has been 
narrated; by my friend, namely, notwithstand-
ing the fact that the reports are in the 
possession of the Department of Company 
Affairs, they are sought to be protected and 
the information is not divulged. I can assure 
the hon. Member that I share his anguish and 
anxiety in this regard. I did not—to be frank—
know the intensity of the problem till he raised 
this issue and I have been working out in my 
mind as to how best this matter could be 
solved. It is not of my intention that this House 
should be deprived of the information, which 
it is entitled to legitimately. I thought that the 
hon. Member was fair enough in suggesting 
that certain technical aspects which my affect 
the secret technical working of the industry 
need not be divulged. But what about the 
other aspects or matters which do not fall 
within the arena or ambit of the technical 
secrets and other matters which affect the 
industry itself. I am aware that my friend has 
reeled off facts and figures. Maybe he has 
been putting these questons for quite a long 
time. I am also aware that way back in March, 
1979, my predecessor did adopt an approach 
that this matter would be decided shortly. I 
only regret that it has taken a little more time 
than it is absolutely necessary to come to 
some conclusion. On a careful consideration 
of this aspect, I do not find any difficulty in 
furnishing the information regarding those 
industrial concerns which have undergone cost 
audit with reference to the subjects such as the 
financial position of the undertakings. I am 
giving an indication item by item so that the 
matter could be cleared up and the records 
should also be set straight. I propose to give 
the information firstly on the financial 
position of the undertaking as a whole, 
secondly, the capacity and the production of 
each item which has been subjected to cost 
audit; thirdly the presence of high percentage  
of  slow-moving  inventories,    if 
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thre are any, which broadly would include 
stores and spares. I would also not mind 
giving the abnormal and non-recurring cost 
and the overheads and certain of the 
observations and conclusions of the auditors 
which would not undermine the technical 
competitive aspect of the company itself, 

I thought that this broad-based outline is 
absolutely necesary because after all if the 
hon. Members of Parliament would like to 
know the results of cost audit with reference to 
certain areas or items which do not affect 
intrinsically the industrial techniques there 
should be no hesitation on the part of the 
administration to come forth with that part of 
the information. While I really regret that 
quite some time has been taken by the 
Government in coming to this conclusion, it 
may be that more care has been taken that is 
necessary for shifting all the aspects of the 
matter. But with regard to the items that I have 
broadly given out to this House, the Company 
Affairs Department would not shirk giving 
any information whenever it is demanded on 
these aspects, 

Nov/, Sir there is yet another     aspect which 
I must make clear     and that is with reference 
to the     items that  have  been  referred to in      
the Half-an Hour Discussion  raised      by my 
friend, namely, items     like soda ash,  textiles,     
cement,   infant      milk foods, etc. and the 
question is   whether the high prices are due to 
high profitability  as indicated by the cost audit 
reports.    I do not  know whether my friend 
would like me to go into the minute details of 
those items. But I have gone through it a     
little more carefully after      this    question 
was  raised and the cost audit      has indicated,   
by  and  large,  under-utili-sation of capacity 
only in some     of the companies audited and 
not in all. They have given the     reasons      
for under-utilisation.      Various     reasons 
have been given for the various types 

of industries dealing with different items. They 
feel that the reason, with regard to infant milk 
food, is the scarcity of milk due to drought 
conditions. I am only saying what the cost audit 
has given because, let me assure the House, that I 
do not have much experience of business at J all 
and, so I have assimilated what I can from the 
reports and you can say, based on bookish 
knowledge, and beyond that I can not say 
anything on the basis of my experience what-
soever which I would not like to unnecessarily 
assume to exist. 

The reason in the case of cement has been 
given as power cut, And, Sir, then.... 

THE VICE-CHAIRMAN (SHRI 
BISHAMBHAR NATH PANDE): Soda ash 
and paper. 

SHRI  SHIV SHANKAR:   The  next item is 
textiles. Yes, textiles.      With regard to 
textiles, Sir, it has      been stated—in fact Sir, I 
must say that I have also tried to get the 
information from the different Ministries so  
that I can furnish it to the     House,    and have 
not merely relied on the    cost audit reports it 
has been brought to my  notice that within 3J    
years    in the past, there is an increase in   the 
wholesale price of the textiles to the extent of 
22 per cent. But this     increase, as  compared   
to  the     overall increase of prices of all 
commodities to the extent of 35.6 per cent, is 
less and this has been attributed to various 
factors,  namely,    increase      in      the wages, 
increase in the prices of chemicals; dyes, stores, 
power tariffs, etc. And Sir, while the profit of 
all companies as a percentage of the total net 
assets, as per the analysis of the Reserve Bank 
of India, comes to 11 per cent for 1977-78, it is 
only 8.8     per cent so far as the textile industry 
is concerned. 

SHRI LADLI     MOHAN      NIGAM 
(Madhya Pradesh)  Profitability? 

SHRI KALYAN ROY:  May I   disturb you 
for one minute? 
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SHRI, SHIV SHANKAR: I am saying this 
on the basis of the Reserve Bank of India's 
analysis of Company Balance Sheets for 
1977-78. 

SHRI KALYAN ROY: That has been 
answered by the Commerce Minister; that 
you are quoting. We know it. 

SHRI SHIV SHANKAR: As I said, 
two aspects I have taken cognizance 
of.  One is based .................   . 

SHRI KALYAN ROY: This percentage of 
profit is in relation to today's paid-up capital, 
which is only 10 per cent; 90 per cent is 
bonus shares. It will come to 500 per cent if 
you exclude the bonus shares. (Interruptions). 

SHRI SHIV SHANKAR:   These are the 
niceties, I agree. But what I am trying to say is 
that I am not     only trying  to  furnish the 
information    I have sifted, but I am also 
trying     to give  you     information      from      
the various Ministries which I have    received 
with reference to these    products.     The 
point that I am    trying to make is that various 
reasons have been adduced  by cost audit    
reports with reference to different companies; 
and the      profitability of the     units where     
under-utilisation  has      been noticed, has     
also    been      examined in  the  cost   audit  
reports.      I  think that out of    324     units      
examined, under-utilisation  of  capacity   as  
well as high profitability in relation to the 
capital employed is noticed  only    in respect 
of  13    companies.      If     you would  like to  
have    the     categories of these, I do not mind 
giving      the same.     The categories of that 
type of industries  are:   infant  milk-food      1 
company, Vanspati 1, Refrigerators 1, 
Aluminium  3,  Bulk  drugs 3  Electric fans  1,    
Air-conditioners 1,    Electric motors  1, 
Tractors 1—Total 13. Now, actually, so far as 
the cost audit   is concerned,  it   goes  on 
record to  say that even with reference    to      
most companies, the high profitability was due 
to the other  activities    of     the 

companies that they have undertaken. Now, 
viewed in this context, I think we get back to 
square ose. (Interruptions). I must be frank 
because, in the ultimate analysis, where we 
have been led by the cost audit reports even 
with reference to 13 companies is; that they 
refer to the other activities of these different 
companies for their high profitability. Particu-
larly in respect of the companies which are 
manufacturing Soda Ash, 1 am aware of the 
anxiety and the anguish with which my friend 
has spoken. The cost audit reports for the year 
1977-78 and 1978-79, to the extent they have 
been made available, show that there is no 
deliberate under-utilisation of the capacity. In 
fact, the capacity utilisation in one or two 
cases is mose than 100 per cent and the units 
have also not made abnormal profits. This is 
what the reports reveal. I would not like to go 
on with reference to the other aspects. I am 
confident that with his information, coupled 
with the items that I have disclosed, there 
should be no difficulty to reveal the 
information in the area of these items. 

SHRI KALYAN ROY:   Names? 

SHRI SHIV SHANKAR: I have given the 
items also to you. This should satisfy the 
House that the Government on their part are 
in no mood in any way of operating in a 
manner that the information should be 
concealed from the   House. 

Thank you very much. 
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(Interruptions) 

. (Interruptions) 

(Interruptions) 
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You care for the interest of the industry 
or that individual industrialist? 

SHRI KALYAN ROY: You cannot 
speak on his behalf. 



273    Half-an-hour Discussion  [ 12 DEC. 1980 ] on Starred Question 186        274 
 

 
SHRI  KALYAN  ROY:   How    Will 

the money come for the elections? 

SHRI  SHIV   SHANKAR:   How   do 
you get it? 

SHRI KALYAN ROY:    You   know, 
that. 

(Interruptions) 
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SHRI SHIV SHANKAR: Mr. Vice-
Chairman, Sir, so far as the attitude of the 
Government is concerned, I have 
explained it in detail. The issue is with 
reference to revealing the information 
base,d on cost audit. Of course, as I said, 
perhaps we should not have delayed so 
much in taking a decision, as we have 
done, but personally I feel that the 
relevant information which does not 
affect the industry and its technicalities, 
that part of the information, should not be 
withheld from the nation and the House. 
Particularly, if it is a case where a 
particular industry is trying to create a 
problem vis-'a-vis the common people, it 
is better that the matter is to be squarely 
faced by the nation itself. It is keeping in 
view this objective that I have given cer-
tain items. I do not say that they are 
wholly exhaustive. I would deem them as 
illustrative. It is possible that there may 
be some other items which may not have 
been categorised by me, but which will be 
within the parameters that I have laid 
down and if such information is sought, it 
is not only desirbale,  but  absolutely 

necessary that that information is dis-
closed. 

SHRI KALYAN ROY:   Unit-wise. 

SHRI SHIV SHANKAR: That is why I 
have given the broad parameters. I think 
this aspect should allay the misgivings 
that some of the hon. Members had. And 
I do not like to commit more than what I 
have already stated, but I also feel I 
should,, go on record that sometimes it 
becomes necessary, in the public interest, 
to disclose the information also so that 
the people at large should not be affected, 
or at least the concern of the industry 
should not take undue advantage of the 
situation. Many other aspects, which have 
been dealt with... 

THE VICE-CHAIRMAN (SHRI 
BISHAMBHAR NATH PANDE): You 
have already answered. 

SHRI SHIV SHANKAR: I would not 
like to repeat them. I thank the hon. 
Members who have participated in this 
discussion. 

THE VICE-CHAIRMAN (SHRI 
BISHAMBHAR NATH PANDE): The 
House is now adjourned to meet again at 
11.00 A.M. on Monday, the 15th  
December,   1980. 

The House then adjourned at 
five minutes past six of the 
clock till eleven of the clock on 
Monday, the 15th December,  
1980. 

aMGIPMRND—RSI— 14J1RS—,4.3-81—57<3 


